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NC'TES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 
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Aidgi 22.10 rt2ja~  

Neither the ap)ljcdrt's counsel nor 

the applicajt himself in person is present 

when called. No request has also been made on 

behalf of the learned counsel for the app1icnt 

see kinj an aijcurnrnont. However, Shri 1) .N. 

jshra, learned counsel for the Respondents 

is present. Shri Mishra once again confirmed 

that the necessary orders sanctieningr 

family pension as well as sanction orders 

in respect of retiral benefits inc1udin 

D.C.RJ3., have already eon issued in favour 

of the applicant. In the aforesaid premises, 

there remains nothing more to be adjudicated 

in this O.A. and accordingly, the O.A. is 

disposed of for having become infructuous. 

No costs. 	 P P 


